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Delhi this the 28th day oJ January, 1998.

rn'-hi:

iriSrarreL^fd^illi Ka Chohe
P.O. Palam, New Delhi. .Applicant

(By Advocate Shri S.K.Sinha) ,
Vs

Union of India-through

1  The Secretary,
'Ministry of Law and Justice,
Shastri Bhawan,New Delhi

'•reSisfa?fveTera'rt»en'tm®i Sahitya Prahashan).
Mnlltry ol Law and Justice,
Room No. 411, 1
Shastri Bhawan,New Deini .Respondents

ORDER (ORAL)

(Hon-ble Shri S.E. Adlge, Vice Chairman (A)
Heard

Shri Slnha states that the applicant, who is
S^ber o£ scheduled Caste Conununlty. had
post of Stenograher(Hlndl-cum-English> in t
Daw and Justice, Legislative Depart.ent(Vldhi Sahlty

rrripriiT:;
Lo the advertisement In Employment News dated 1 / • •
and thereafter In July, 1997, Test/lntervle. was held.
Slnha states th,t thefppUcant Is confident that he
done verj/well and according to h.is knowledge he wou
„p.ed in merit/hut despite the passage ol
,ear. the respondents have not declared the result ol that
test.and are continuing to retain person,on ad hoc basis.



Shri Slnha further states that the applic^fs
V. fe-
r©p\r©S6n19,"tion d&tod l7 io qt/a17.12.97(annexure A-lii) also remalus

undisposed of.

In this connection,, Shrl Sinha has also stated

that the applicant apprehension«that because o, ffiis delay,

his result might be tampered with.

^ h- we dispose Of this OA with a direction to the respondents
to examine the contents of applicant's representation dated

17.12.97,and pass a detailed ,reasoned and speaking order
under intimation to the applicant, within a period

of six weeks from ^he date of recelnt of « o
^^ceipt of a copy of this

order.

,  ®" ^ grievance still survives,' it will be open
■  to hi. to agitate the sa.e through appropriate original
^proceedings, if so advised in accordance with law.

OA stands disposed of accordingly. No costs.

CSmt.Lakshml Swamlnathan)
Member(J) • ^^n/ge)

Vice Chalrman(A)


